
Item  N o .23 O .A .n o . 9 6 /2 0 0 5

9 .1 2 .2 0 0 5
App; S r i  V .M .T ew ari in  p e rs o n  
R e s ; ^ , S r i  S .P .S in g h
W h ile ^ a ^ u m e n ts  i t  i s  fou n d  t h a t  f o r  ju s t  and f a i r
d e c i s i o n ,  i t  i s  n e c e s s a r y  t h a t  th e  co p y  o f  th e  
o r d e r  p a sse d  by th e  A lla h a b a d  Bench o f  t h i s  T r ib u n a l 
in  O .A . N o. 1 0 8 /2 0 0 1  i s  on r e c o r d .  A c c o r d in g ly  th e
a p p l i c a n t  i s  d i r e c t e d  t o  f i l e  co p y  o f  th e  judgm ent 
in  O .A . N o. 1 0 8 /2 0 0 1 . Once i t  i s  f i l e d  be l i s t e d  f o r
f i n a l  h e a r in g  b e f o r e  a v a i la b l e  ben ch  .
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item  N o. 20

2 3 .1 2 .2 0 0 5

APP: S r i  V .M .T ew ari in  p e rso n

R e s : S r i  S .P .S in g h

The a p p l i c a n t s  w ants t o  w ithdraw  th e  O .A . / 

f o r  f i l i n g  f r e s h  O .A . and c h a l l e n g in g  th e  o r d e r   ̂

ed  3 .4 .2 0 0 3 .  He i s  a l lo w e d  t o  w ith d raw  th e  O .A .

O .A . i s  d is m is s e d  as w ithdraw n w ith  l i b e r t y  

t o  th e  a p p l i c a n t  t o  f i l e  th e  f r e s h  O .A . as s t a te d  

him in  a c c o r d a n c e  w ith  la w .
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